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COAMt 
HON'BLE MR. RC. MIISRA, r1Ei'iBER (ADMN.) 

Arabinda Jena, 
aged about 52 years, 
Son of Late Judhistir Jena, 
At present workiflg as Mdr 	Or. 1 (iLet 

at Central Rice Reerrch 1nstte, 
Cuttack.753 906 (Odish..a) 

.AppEcan 
(Ad voc e- NV A. V1i 'hi - S nrer, I Sci i q' a) 

Union of India Represented through 

I Secetar4 
tvlinisliy of AcricuIture, 
Krishi Bliawari, Dr. R.P. itvLsg, 
i 	De1n-i 10001. 

2, Secretaryl, 
Indian Council of Agricultural Research, 
1rishi Bhaar, JJ R.P.Mu 
New De!hi Ii 000 1. 

J. Director, 
Central Rice Research Insti ute. 
Bidyudharpur, Cuttack6, 

-. Resçcde;i 
(Adocate: N'L/s. S.B. Jena 

(Ora1 

Heard 	I. Scgupta. I d. Ccu: ;eI 	earir 	the 7pIi a u and 

M. S. 3, Jua Ld. Addi. 	 fijv the Resi crt aid pernsed he 

materials olaced on iecoi'd. 	 - 



/ 
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2. Applicant in the present Original Application has made a prayer for 

granting of MACP as admissible to him w.e.f. 01.09.2008 and further w.e.f. 

26.09.2013. He has mentioned that inspite of several representations being made 

to the Respondents his case is not being considered. It has been brought to my 

notice representations made by the applicant on 29.04.20111  25.05.11, 05.08.11, 

08.12.11, 23.11.12, 31.01.13, 27.05.13, 29.07.13, 10.10.13 and the last one on 

31.12.20 i 3 to the Director, Central Rice Research institute, Bidyadharpur, 

Cuttack-6, who is Respondent No.3 in this case, which are stilleiiding. In the 

above background, Ld. Counsel for the applicant submitted that, a direction may be 

issued to Respondent No.3 to consider and dispose of the pending representations 

through a speaking order within a stipulated period, with intimation to the 

applicant. 

3. On the other hand, Mr. S. B. Jena, Ld, Add!. CGSC appearing for 

Respondents has no inimediate instruction if any such representations have been 

preferred by the applicant addressed to Respondent No.3 and if so, the status 

thereof. 

4. Considering the fact that the applicant has made repeated 

representations for grant of MACP, it will be appropriate to dispose of this O.A. at 

the stage of admission itself with diection to Respondent No.3 to consider the 

representations of the applicant as forwarded to him vide leuer dated 29.04.201 i, 

25.05.11, 05.08.11, 08.12.1], 23.11.12, 31.01.13, 2.'7.05.13, 29.07.13. 10.10.13 

and the last one on 31.12.2013 s per the extant Rules after examining the ser'vce 

records of the applicant, if the same are still endin , and 'dispose of -the same by 

way of a well easoned order and eonmun1catc; the resit thee.f to I h eppieot 
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within a period of 60 days from the date of receipt of copy of this order. Ordered 

accordingly. 

5. if after such consideration the applicant is found to be eligible/ 

entitled to the benefits as claimed by him, then expeditious steps be taken within a 

further period of two months thereafter to disburse the same to the applicant. 

However, it is made clear that if in the meantime said representations have already 

been disposed of then the result thereof be communicated to the applicant within 

two weeks from the date of receipt of copy of this order. No costs. 

With the above observation and direction, this O.A. is disposed of 

at the admission stage itself. 

As agreed to by the Ld. Counsel fir both the sides, send copy of 

this order along, with paper book by speed post to Respndent No.3 at the cost of 

the applicant for compliance for which Mr. J. 
I 

Sengopta, Ld. Counsel undertakes to 

ieposi te postal requisits by 24.0.3.2014 aiid free copies of this order be made 

over to tbe Ld, Counsel for the parties. 

(R.C. MISRA) 
ADT\4N MFMBFR 

KB 


